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OF THE REGISTRY 
	

ORDERS OF THE TRIBUNAL 

	

t\\- 	Order dated 17.9 .2002 

Heard Shri P.Jena, Advocate for the 

Applicant and Shri D.N.Nlshra, Standing Counsel 

for the Respondents/Railways. 
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Dt.12.4.2002 

LO. Counsel for the 
applicant is present. Ld. 

Standing CUnsel for the 
R-4 prays fr further time 
to file counter which has 
Oeen bjectedoy Lc.C)unse 
for the pplicant. However 
time is granted as last 
chance till 22.4.2u02.to  
file cunter. L  

Applicant, who was initi&lly engaged 
Vehicle 

as a Casual MotorDriver in the Railways was 

taken to reu1ar Group D Estalishmentj w.e.f. 

28.6,1993, By filing this Original Application, 

Virtually he has prayed for a direction to the 

Respondents to take him to Group C postK
0.6 
Grade_III 

L'river, The Advocate for the applicant has tried 

to make out a case by showing an order dated 

7.6.1990 that one Shri A.Satyanarayan,ajgh 

was appointed with him as casual motor driver)  

has already been taken bo Gr. IIIand yet he 

(applicant) has not been taken as Driver, Gr.III? 

even though vacancies are available., 

istence of vacancies is not enough 

to seek a direction from the Triial for being 

asored. one has got only a right for Weing 

considered. In this view of the matter1  we direct 

the respondents to consider the case of the 

applicant(Raj1anikant panda) for being taken to 

Group C post/Driver, Greill as against one of the 

vacant post in his turn. 

With this oIservatjon and direction, this  

O.A. is disposed of without imposing any costs. - 
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